
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-487 of 2022 
GR Case No-875 of 2022 

U/S-395 of IPC R/W Sec-25(1-A) of Arms Act. 
 

ORDER 

30.04.2022 

C.R put up today along with bail petition no-469/2022 filed by 

petitioner Must. Mazida Khatoon praying bail of the accused 

person, named, Amir Hussain. 

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused 

persons are no way connected with the alleged offence and 

they have been falsely implicated with this case. 

On perusal of the case record it unveiled before this court 

that criminal law sets in motion closely on 08.04.2022 lodging 

an ejahar by the informant named Sri Adarsh Tibrewal 

alleging that on the said date at about 4 AM, he received a 

call from his manager named Sri Rajib Roy Choudhury that 

some dacoits entered into their stockyard called Mahabhairav 

Auto LLP situated at Gatanga Kahdil under Tezpur PS armed 

with firearms, sharp weapons, dagger and knives in their 

hands. It is also stated that they overpowered their two 

security guards, tied them, closed their eyes, broke the 

doors, took the keys of vehicles, matched them with the 

standing vehicles and then took away the vehicles. It is 

further stated that when they had left, one of security guards 

somehow untied himself freed the other one and then 

reached for help. The dacoits were around twelve in number.   

Subsequently, Tezpur PS Case No-487 of 2022 was registered 

under section-395 of IPC, R/W Sec-25 (1-A) of Arms Act and 

thereafter, accused Md. Amir Hussain @ Abu Hussain was 

apprehended and produced before the court on 14.04.2022  



                                    

                             29.04.2022 

and thereafter, sent him for police remand for a period of 04 

days and consequent to that on 19.04.2022 and since then 

they have been languishing in judicial custody.  

The case is under very initial stage and the alleged offences 

are non-bailable and cognizable in nature. The alleged 

offence of section-25(1-A) of Indian Penal Code is exclusively 

triable by Hon’ble Court of Sessions. At this stage without 

entering into the merits of entire dispute in hand this court 

finds that the investigation is pending at initial stage. More 

also, release of the accused person from judicial custody may 

hamper and temper the investigation of this case.      

Under such circumstances, considering the gravity and 

seriousness of the offence charged against both the accused 

persons and the materials collected by the investigating 

officer, this court not finds anything sensible upon which the 

bail prayer of accused person, namely, Md. Amir Hussain may 

be considered at this stage. 

Hence, the bail petition No-469/2022 stands rejected. 

Inform all the concerned.   

 

      Sri Nabajit Bhatta 
          Chief Judicial Magistrate 

                           Sonitpur, Tezpur 


